ITEM NO.110 COURT NO.11 SECTION III-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2823/2012

U.P. STATE BRIDGE CORPORATION LTD. & ANR. Appellant(s)
VERSUS
SURENDRA KUMAR DIXIT (D) THR. LRS. Respondent (s)

Date : 04-08-2022 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE AJAY RASTOGI
HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Appellant(s) Mr. Divyanshu Sahay, Adv.
Ms. Shradha Narayan, Adv.
Mr. Akshay Sahay, Adv.
Mr. L.R. Singh, Adv.

Mr. Mithu Jain, AOR

For Respondent(s) Mr. Anish Kumar Gupta, AOR
Ms. Archana Preeti Gupta, Adv.
Mr. Nisarg Chaudhary, Adv.
Ms. Rita Gupta, Adv.

UPON hearing the counsel the Court made the following
ORDER

Learned counsel for the appellants may seek instructions from
the department as to what benefits the employee who retired on
attaining superannuation is entitled to get from the Corporation.

List on 15.09.2022.
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